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CBN'IRAL ADMINIS1:RATIVE 'x.IBUNAL 
ALiXHABAD BENCH 

ALlXJ'iABAD 

Orig1Aal AppliO&tiO!\ No, 1268 tf 1998 

Hon'ble Mr,S,K,I, Naqvi, Member (J) 

Reaerv!d 

Smt,Kamla Devi, Widow of Late Shri Phool.Singh, 
Class IVth Employee, Head Post Office, Bu•aun, 
reai•ent of Railway Station, Civil Lines near 
Masji•, District Bu4aun, 

Applicant 

By Advocate Shri T,C, Sharaa 

Versus 

1, The Union of In~a through the Department Gf 
Posta, Indi.a, 

2, The pgat Master General, Bareilly Region. 

3, The Superintendent of Post Officew, Bu•aun 

• 

4, The Post Master, Head Pe»at Office, Budaun, 

BY Advectte Shri s,c, Trieathi 

0 R DE R -----
By Hon'ble Mr,S,K,I, NIO'fi, Msmber (J) 

Smt,Xamla Devi hAs come up with a 

grievance that she has been retired 10 years 

prier to her attaining superannuation. As per 

applicant's alaim t~t her age as on 06,9.~1982 
. 
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was 34 years an• thereby her superannuation,after 
.~,kin­

attaining 60 years of age, should have~06.9.2008 

but he has been PBtired ~n 30.9.98. 

As per applicant's case, ahe waa 

appointee on compassionate groun• after death 

of her husban• in harness anc she mentioned her 

real age at the time of appointment, but the same 

has erroneously been recor•ed in her service record 
a an• witheut any infermatien er notice te her. vhe 

was retirei on 30.9.1998, which she uncerstan• te 

have been retire• prematurely without any notice • 
• 

She ma•e represen~tions to the department, but 
t ' 

·~~£ no~ avail. Therefore, he has come up before 

the Tribunal seeking relief to the effe.ct that the 

reapen4ents be •irectea to allow her in servioe till 
• 

she actually atUins 60 y~Mrs of aga, taking he• ~ 
~.$ 

actual Cilte of birth to be 3• years .prier to 06.9.82. 

The respondents have cGntested tho case 

and file• reply with the mention that the applicant­

Smt.Kamla Devi wae recruited an• appeintei aas Grcup 

'D' empleree in the Department of Peats w.e.t. 31st 

March, 1994 afternoon, in relaxation ~f rules eo the 

•em1ae of her husban•..Shri Pho•l Singh. Being an 

illiterate la•y, she ct• net peasess school certi­

ficate in support ef her •ate of birth. Hewever. 

her 4ate of birth w.aa recede• as 05.9.1938 in the 

official records em the basis of her age shown in 

the application form for recruitrqent in r~laxation 

of rules, which were prepared after the •eath ef 
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her husband. It has also been mentioned that 

she accepted a nd confirmed her date of birth/ 

age by putting her signatures on the concerned 

~~e~forms. The r espondents have pleaded that 

the applicant did not furnish the medical certi­
ct1¢ 

fica te Q.A- the basis of age, now she claims to be 
~ 

of 34 years on 06.9.~81982 . It has also been 

mentioned that vide memo dated 11.9.1998, she 

was served \-lith retirement order. but she h as 

not challenged this retirement order and,there­

fore. rel ief sought cannot be g r ante d to her. 

4. Heard . Sri T.c. Sharma, learned counsel 

for the applicant and Sri s .c. Tripathi, l earned 

counsel for the respondents • 

. - -
s. The apRlicant has come up to get corr-

ected her date of birth in oifficial record \·hen 

she has alreajy been r e tired. She has based her 

clai~ on the medical certificate obyained on 

06.9. 82, copy of which has been annexed as ann-

ex~e -2 to the o .A. Accorcli n;J to which she was 

examined by officiating Chief Medical Officer, 

Budaun on 08.9.82 and she mentioned her date of 

birth to be 34 years at that time and the Medical 

Officer also verified that he found a pplicant-

Smt.Ka~la Devi t o be of 34 years on that date. 

It goes to show that t he Medical officer did not 

dispute the age which the applicant mentioned 

before him,and verified the same without any 

radiolog~cal tests like x-ray etc. and,there­

fore, this medical report cannot 1:e taken as 
• 

reliable evidence to ascertain the date of birth 
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of the applicant. Moyeover. the respondents 

have a definite case that the applicant did 

not sul:mi t this medical certi ficate durirg the 

tenure of h e r service. but fil ed..i ts copy only 

wi-"with the representations sul::mitted a f"'er 

h e r retirement. Thi s position furthe r mitigates 

the r eliability a nd evidenciary value of this 

docwnent. The r e spondents h ave a lso brought 

on record the a pplica tion filed by the applicant­

smt.Ka ml a Devi at the time of seekirg her appcbint-

ment on compassionat e ground. ~tch mentions her 

age as 44 years on 25.7.83. Another For~ 3 unde r 

Rul e 54(1 2 )submitted by the applicant on 16.6.194 

shows her date of birth to be 05.9.1938. copy of 

~hich h as been annexed as annexure C. A.-2 with 

the counter-reply. There is a nother annexure 

C.A.-3TWhich is dat ed 11.9.1998. through which 
• 

the applicant was ~~Mpermitted to retire in 

the aft e rnoon o f 30.9.98. but this <rder has not 

been impugne d by the a pplicant. 

6. From the above • it is quite evident 
' 

that the applicant has failed to establish tha t 

her age was only 34 years on 06 .9.82. but the 

r espondents could establish tha t as ~ r the 

docume nts filed by the appli~ant her~self. the 

date of her biJtth is :nentioned as -as .9. 39 and 

theDeby s he has rightly been retired on super ­

annuation on 30.9.98 afte r attainirg the retire-

ment age o£ 60 years. 
~-
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7. For the aoove, I do not find any merit 

in the o .A., \lhich is dismissed accordingly, \.J'ith 

' 
no e~order as to costs. 

C..c_ <L 

? Member (J) 

/M . 'M . / 
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